'THE KERATA LEGISUATIVE/ASSEMBLY (EXTENSION OF
'DURATION) AMENDMENT ACT, 1976

’No 46 OF 1976

) 7 — [313t March, 1976.]

An Act to prov1de for the eXtenélon of the duratlon of the Leg1slat1ve

o5 snAssembly:of .the State of Kerala and.to:amend;the: Kerala - Legls-
lative Assembly (Extension of Duration);Act, 1975-

. BE it enacted by Parliament in the Twenty-seventh 'Yefqr‘? of  the
CRefitblic 6 Indta ag follows' -~ A '

1. This Act may be called the Kerala Leglslatlve Assembly (Extenswn
i o2 Duratmn) ‘Amendment Act, 1976,

= 2, The period of five years . [being the period.for which the Legislative
extension Assembly o6f 'a State may, under clause (1) of article 172 of the Constitu-

of trtion, continue from, the:date ;appointed for.its first:ymeeting].in relation
d;f;fg’“ to the Legislative Assembly of the State of Kerala,wvhich was extended
(I){erala for a peried of six months by the Kerala Legislative Assembly (Extension
Legisla~ vof 'iDuration) “fAct,* 1975, -is hereby exterded for: & fur;thel ‘period of
tive reixs fmonthSrand accordmgly, ini sectlon 2 of t*}rat Act-— LR

ASGernbly e 8L ¢ : ¥ A : R :‘

aamend_ (1-‘)‘?=foi‘3‘-?“the"‘-'\3v6f‘ds'ﬁ “s’ix“rffd"ﬁth‘s”,i‘the’ Words “one year” shall be
ment of substifuted;

Act 33 ;

of 1975, , B

(2) - the following proviso shall be inserted at the end, namely:.—

“Provided that if both or either of the said Proclamations
cease or ceases Lo operate before the expiration of the said period
of one year, the present Legislative Assembly of the State of
Kerala shall, unless previously dissolved under clause (2) of
article 174 of the Constitution, continue until six months after
the cesser of operation of the said Proclamations or Proclama-
tion, but not beyond the said period of one year.”.
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